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(ग) “सुगंत कथन की ᮧाि᳙ संख्या” से सम्बिन्धत उप-स्तम्भ (7) के स्तम्भ II मᱶ, ᮧरुप संख्या थख की 
ᮧस्तुत अिभस्वीकृित।” 

 [अिधसूचना संख्या. 45/2017/फा. सं. 370142/39/2016/टी.पी.एल] 

िपतांबर दास, (िनदशेक टीपीएल) 

िटप् पण  :  मूल िनयम भारत के राजपᮢ, असाधारण, भाग II, खंड 3, उपखंड (i) मᱶ अिधसूचना संख् यांक का.आ. 
969(अ), तारीख 26 माचर्, 1962 ᳇ारा ᮧकािशत िकए गए  और अिधसूचना सं. सा.का.िन. 546(अ),  
तारीख 2 जून , 2017 ᳇ारा अंितम संशोधन िकया गया था । 

 
MINISTRY OF FINANCE 
(Department of Revenue) 

(CENTRAL BOARD OF DIRECT TAXES) 
NOTIFICATION 

New Delhi, the  5th  June, 2017 
G.S.R. 554(E).—In exercise of powers conferred by section 295 of the Income Tax Act, 1961 (43 of 

1961) (hereinafter referred to as the ‘Act’), the Central Board of Direct Taxes hereby makes the following 
rules further to amend the Income-tax Rules, 1962, namely:— 
1. (1) These rules may be called the Income-tax (11th Amendment) Rules, 2017. 
    (2) They shall come into force on the date of their publication in the official Gazette. 
2. In the Income Tax Rules, 1962 (hereinafter referred to as the principal rules), in rule 31A, in sub-rule (3A), 
after the words “under digital signature”, the words “or verified through an electronic process” shall be 
inserted. 
3. In the principal rules, in Form No. 26B, at the end of the form, the following shall be inserted, namely:- 

“Notes: In case of refund related to tax deducted under section 194-IA of the Act for which Form No. 
26QB has been filed by the deductor,- 

(a) Permanent Account Number may be furnished in place of Tax Deduction and Collection Account 
Number; 

(b) in column II, in sub-column (5) relating to the ‘period’, may be left blank; 
(c) in column II, in sub-column (7) relating to the ‘Receipt number of relevant statement’, furnish 

acknowledgement number of Form No. 26QB.” 
 

[Notification No. 45/2017/F. No. 370142/39/2016-TPL] 
PITAMBAR DAS, Director TPL 

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section 
(ii) vide notification numbe S.O. 962(E), dated the 26th March, 1962 and last amended vide 
notification number G.S.R. 546(E)  dated the 2nd June, 2017. 
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